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IN THE CENTRAL ADMINISTRATIVE!TRIBUNAL,'JAIPUR BENCH, JAIPUR.
O.A.No.137/2 OO ) Date of order' 2:.8 2002

Mangllal,.S/o Peeru Lal, Plpe-FltterL C&W Depqt, Ajmef,

- “R/o infront of Ram Bhawan,'Om'Nagar,-thagal Road, A7jmer.

»

...Applicant.
. . N~
Vs. ' i )

l} Union of India through General Managerr;Weste;n Railway,

ChurchJaté} Mumbai.
2. “DiVisiJnal Railway Manager, Western Railway, Ajmer.

3. Sewa /Rém, 8/0 Mahgilal, Pipe Eitter.<Gr.2,- C&W Depot,

Railway Station, Ajmer.

<. -Respondents.

Mr.N.K.Gautam - Counsel for applicant.

Mr.S.S Hasan, Counsel for respondents.’

Y

voA

"CORAM: .

“ Hon'ble Mr.H.O.Gﬁpta, Administrative Member
Hon'ble Mr.M.LﬂChaﬁhan,_JudiCidl Member.
-PER HON'BLE MR.M.L.CHAUHAN, ‘JUDICIAL MEMBER.

_‘Phe appllcant is aggrleved by’ tne eligibility 1list dated

20 1.2000 (knnx A2) issued for the purpose of promotlon to the

post of Plpe Fitter Gr I from ellglble empioyees of .Pipe Fltter

¢

Gr. IT 1n whlcn the name of the applicant was not 1ncluded and

‘has thus tlﬂed tnls 0.A for the follow1ng rellef-

|

'(A) Direct the respondents to grant -the .pfomotional

benefits of Plpe—Fltter Gr.II 'w.e.f. 21.1.99 to  the

ant 1nclud1ng pay fixation and (B) Direct ‘the

|

applic

~

respbddentgtq include'the name of applicant"as eligible:

. , :
candidate in the select or waiailist for the post of Pipe-
- - ’ ‘ ‘ . l ! - Y

Fitter Gr.Il after deleting the name of Sh.Sewa Ram.'

i

2. The case as sef out by the applicant is ‘that initlially he

\

was appointed as Khallas‘i‘ 'on 7.10.78 and thereafter he was

e

f

4

i

A



’.’41

L

_the feeder

fpromoted as

S21.1. 99 (An

Plpe—Fltter

‘whereas nan
. The further

'Chand and

“.included ir

~thelapplica

promoted ‘as|

Ajmer.;Accordlng to the appllcant, his'further promotion from,'

s

of'Pipe—Fit

i s . _ Lt e

Pipe-Fitter Gr.IILI at“Carriage &

'Fltter Gr II; It is also averred that for promotion to the post‘

ter Gr I the teeder grade 1s Plpe—Fltter Gr. II rhe

case of the appllcant is -that whlle 1ssu1ng the ellglbllltY

llst'dated

20 l 2000 (Annx A2), the respondents have wrongly

1ncluded the name of respondent No.3 who does not belong ‘to the

cadre of P

senlorlty,.llst dated ,22;1.96
Eitter“erI

f1gure in any of theucategeny_of\Plpe—Fltters whereas name of

1pe F1tter_whereas name of the appllcant who was

nx;Al) wasAexcluded.
(Annx A3) in' reSpect of Pipe-

+ Gr.lIl & Gr,Ill, name of respondent No 3 does not

the appl1cant figured at S1.No.5 in the said‘seniority list of

Sl.No.4 an
submission

Singh Moolc

=

li'st when ‘he

Gr II alor

(Annx Al),

3. The~r%5pondents have filed statement/reply tnereby statlng-

Pipe—Fitter

[

3 Shanti Lal Babu Lal figured at -Sl1.NG.6. The

‘of;thé 5pplicant'is that,though namefOf S/sh.Bhoor

hand andVShanthi Lal ‘Babu Lal, f1gured at Sl. Nos. 2 &

-3 in the el1g1bll1ty l1st “for the . post of Plpe-Fltter Gr.I

fond

e of tne appllcant does not&place in the aforesald
1e is admlttedly senlor to Sh. shanthl Lal Babu .Lal.
case ofithe'appllcant 1sfthat S/Sh.Bhoor Singh Mool

Shanhthi- Lal Babu Lal‘were_promoted as Pipe Fitter

lgnith the appllcant vide order dated 21. 1. 99

vtherefore the. name of the appllcant should have been

A

1 the. ellglblllty llSt It is,”

nt has- flled thlS 0.A for the aforesald rel1et.

on these allegatlons,

‘that the appllcant\though,promoted vide order dated "21.1.99 as_

Gr.2 and posted at Udalpur but he -did not jo1nlb
4

Wwagon Depot,

post of Plpe f1tter Gr.III is to the post of Pipe-

P1pe Fltter Gr.II alongw1th otners vide order dated

He‘further stated that in the,

Gr.ITI ‘and S/Sh.Bhoor - Singh Moolchand figured at



‘

o

‘dut'y at ;'Udfa'ipur 'on;:~th‘ez post "of ’Pi'pe—'Fitter' Gr.II -t’ill -the
issuance, of _the eligibility list dated 20‘1 2000. Thus,
according‘to the respondents when the applicant did not jOln
duty,he‘cannot be said to be a member of the feeder Grade-II;

Regarding incluSion of the name of Sh Sewa Ram, Respondent No. 3

in the'eligibility 1ist is’ concerned, it has been stated that °

LN . - v

Sh.Sewa .Ram was working as"Trimer Gr.II in the scale of
‘Rs,4000—6QOO since 24 5 89 and being surplus in the cadre of

Trimer he‘was absorbed on the post of Fitter Gr. II in the pay

scale of Rs[.4000-6000 Vide.order dated 21.12.98. Thus, name of'

L1

. - ke : ' : : .
- Sh.Séwa .RamﬁdigEluded "in the .category of Fitter Gr.IIL on

21.12.98, i.e, muchfprior to the issuance of promotion order of

_the applicantutofthe post of Pipe—Fitter-Gr II." It has further

'

bgen submitted that ! name of respondent No. 3, Sh Sewa Ram, couId-l

" not’ have find nentioned in ‘the seniority list dated 22.1.96 as

at that time he was not inAthe cadreﬁof Fitter as such the

' .
t [

: question ‘of Sho&ing his name in the' seniority list‘ dated

22 1.96 does not arise .and subsequently seniority list -‘dated
18.4.2000 was: published (Annx. Rl) wherein respondent No 3 has

been figured at Sl-No.l_as he is the senior most: of the cadre-

of Pipe—Fitter Gr'fl.ﬂThus; accordingly on’ the basis of the

~

said seniority list dated 18 4., 2000, name of respondent No.3.

was correctly.shown,at Sl,No.3@in the impugned Seniority list.

‘4. . We hav heard the learned counsel for the parties_and also
péeruséd the'whole record. )

\

5. The grievance of the applicant‘is twotfold.'“irst is that

- respondent No 3 does not belong to the cadre of Pipe Fitter as

such his name should not have been included in the eligibility

list dated ?O 1. 2000 for which the applicant relied on Annx.A3,

i

“.the gradatLon list. We ‘see . force in this ‘supmission.

Admittedly, for the purpose of promotion to the Post of Pipe-




w’

Pipe-Fitter:

" the -avermen

*appllcant

»Gr Il w. e. f

5. The ot
'Plpe—Fltter
~ rejection.
_ éctiol

account of

publisheéd

Sy —

Fitter Gr.

According to us,

~

Pipe Fitter

the reply,-
the applica
Gr.II and<p<
not‘join h1‘

list Annx.A

l, the

'?.n hlS

AN

ffeeder 'categoryf'is'{Pipe;Fitter_ Gr.II.
applfcant does not belong.to the cadre of

J

he had not jOlned on his promotlon post of

/

the
Gr-II-as

Gr II: 1n pursuance of the order dated 21 l 99 In

he respondents have spec1f1cally stated that though

nt was g1ven promotlon on the post of P1pe—F1tter

>sted at‘Udalpur<v1de order" dated 21.1. 99 yet he did

A

3 duty on the post till the 1ssue of the- ellglblllty'

2 and senlorlty llst dated 18.4. ZOOO ThlS part of

!

I
!

rejolnder. It waa; not' the case of the

appl1cant tuat ‘he’ was not permltted to jOln duty or he was, not

'relieved. fr

) promotionyorder dated 20.1. 99.

thatvthe ap
Gr.II{on_th
Thereforei

applicant'

respondent

such his n

list’

not have be

No 3 was

absorptfon

-~

;Annx.AZ

worklng as

on. 18 4, 2000 (Annx R1),

om the post of\Fltter Gr.III consequent\upon his-

Thus, it can be safely concluded

-

pllcant does not belong to the cadre of P1pe—F1tter

date when the ellglbllltY 11st Annx. A2’ was issued.
. ¥

no rel1ef can be granted to the effect that the

AN

ls entltled to promotlonal beneflt of Plpe—Fltter

- ‘e }\ ,
. 20 1, 99 1nclud1ng pay f1xat1on as prayed for.
' g

her submlss1on ‘0of the. appllcant is that name of

¥

in the: senlprlty l1st dated 22 1.96 (Annx A3) as
me could not have been included in- the ellglblllty

' Thls subm1551on also. deserves‘”out

It . 1s true that respondent No 3 does not ‘belong tof

the cadre'of Plpe—Fltter as on 22. l 96 as such hlS name could

en flgured in the senlorlty llst Annx A3. Respondent

frlmer Gr.II w.e. f. 24 b 89 t1ll hlS
as P1pe—F1tter Gr Il v1de order dated 21 12.98 . on'
i f 3

belng surplus.

Aname\of respordent No.3 Wae

o - , o L 8

ts. has not been spec1f1cally contoverted by the ‘

1

No.-3 does not f1nd mentlon in. any of the category oft‘

r1ght -

Subsequently when the senlorlty list Wey



’ 6 L]

figured at

N

Sl.No.l in the cadre of Pipe-Fitter Gr.II. The

applicant~was'giVen promotion as Pipe-Fitter Gr.II much after

respondent
respondent'
.Annx.AZ;T

Furthe

No.3. was absorbed as Pipe—Fitter'Gr.II! As such,
No.3 has rightly shown- in the eligibility list
. - . / i

3

r grievance of the applicant is that 'as per the

-

gradation list Annx.A3; his name figurediat S5l.No.5 in the
- . ' [3

.~categofy o
Chand, figu
‘at'S.No.6)f
mentioned
Iresbéctivel
though hg W
VFiEter Gr;J
Fitter Gé:;
at Sl.No.2
'&;cording t
in the el
applicant d
ﬁﬁe prémoti

Lal Joined

£ Pipe—Fitter Gr.III whereas Sh.Bhoor Sinéh Mool
red at Sl;Nd.44;nd Sh;ShénEhi Lal Babu Lal Figured
hough name of S/Sh;Bhoofgsinqh‘énd Shanthi_ﬁai find
in the eligibility list Annx.A2 at 'S1.No:2 & 3
y but the -applicants name ﬁas not been included
1as senior”to Sh.Shanﬁﬁi La%‘in fhe:category of Pipé

alan g,

aananen

LI the applicaﬁt> was promoted to Pipe
I vide order Annx.Al, the applicant’s name figured: -

and Sh.Sﬁanthi Lal figured at Sl.No.3.,'Thus,.
o the applicant his name should have been mentioned
igibility list, Annx.A2. This contention of ‘the
eserves ouf righ; rejection'inasmuch as pursuant to
on orde;'énnx.Al, both S/Sh.Bhoor Singh and Shanthi -

]

their duty on. 1.2.99 and 20.8.99,  respectivély

whereas the"applicént‘ did not join - the poét of Pipe-Fitter -

Gf;II tiLl
subsequentl
of Pipe-Fit
the applica
:and his na

' Fitter Gr.l

the issue of the eligibility -list Annx.A2 and

Yy wWhen tﬁe,seﬁiority list in respect of the category
ter.Gr,II was notified on 18.4.2000, Annx.Rl. Since,
nt did not belong to the cadfe'bf Pipe—Fitﬁer Gr.lII
me did  not fiéure in the seniority list of Pipé'

a

I Annx.R1, as Such his name was not rightly included

in tné impugned eligibiiity\list for the post of Pipe-Fitter

Gr.I.

7. .Invvie

" fail

&,

w of what,hés been stated above, the O.A must

L4




and is acce

( M.L. u

.- Member (J)
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:dismissed with’no;ordervto‘COsts.

A

(H:G-Gupta)

Member (a).
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